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KERALA STATE POLLUTION CONTROL BOARD

                   
FILE NO. :PCB/HO/TSR/ICO/81/2007
Date of issue :16/07/2018
                   

INTEGRATED CONSENT TO OPERATE - RENEWAL
                   
Consent No : PCB/HO/TSR/ICO-R/11/2018                 Valid upto 30/06/2023

                   
Ref : 1.Consent No:PCB/HO/TSR/ICO-R/10/2015 dated 08/08/2015   Valid upto 30/06/2023

                   
The ' Integrated Consent to Operate' issued as per reference above to M/s CARBORUNDUM UNIVERSAL

LIMITED,PB.NO.3,NALUKETTU P.O,KORATTY,THRISSUR-680308, is hereby renewed up to 30/06/2023 and

issued to M/s CARBORUNDUM UNIVERSAL LIMITED,PB.NO.3,NALUKETTU P.O,KORATTY,THRISSUR-

680308. The consent(s)/ variation order(s) cited under reference are integral part of this renewal order and this order is

subject to the conditions stipulated therein and the following modifications/ additions.

                   
I. GENERAL
                   

                   
II. Stack Details 
                   

S.No. Items Description

1 Validity 30/06/2023

2 Annual Fee Rs.1,44,000/-

3 Capital Investment Rs.3390.38 Lakhs

4 Fee Remitted Rs.7,33,500/-(for 5 years)

5 Category Red

6 Raw material Petroleum Coke-20 M T/d  Silicon carbide
crude 10 MT/d  Quartz -24 M T/d

7 Product Silicon carbide macro grains -27 M T/d Micro
grits of SiC and special ceramics -15 MT/d

8 Raw material Grains of Silicon Carbide, Brown fused
Alumina, White fused Alumina ,Special
ceramic  (total) -16 M T/d

Stack No. Source of
Emission

Emission
Rate(Nm3/Hr)

Stack Height above Control
EquipmentGround Level(In

Meters)
Roof  Level(In

Meters)
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III. CONDITIONS 
                   
1. Fee and arrears as per notification no.G.O(P)No.2/2017/Envt. dated 04.11.2017 shall be remitted to the
Board on receipt of this consent.
 
 
 
                   
All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

                   
                   
                   

                   
                   
                   
To     
M/s CARBORUNDUM UNIVERSAL LIMITED,
PB.NO.3,NALUKETTU P.O,
KORATTY,THRISSUR-680308
 
 
                   
1. This digitally signed document is legally valid as per the Information Technology Act 2000

                   
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent

Management and Monitoring System.

                   
                   

As per the
previous
consent

DATE :16/07/2018 SIGNATURE & SEAL OF ISSUING AUTHORITY

                          MEMBER SECRETARY
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KERALA STATE POLLUTION CONTROL BOARD

 
 
FILE NO. : KSPCB/TS/ICO/10041755/2024 
Date of issue : 09-01-2024
 
 

INTEGRATED CONSENT TO OPERATE - RENEWAL

Consent No : KSPCB/TS/ICO/10041755/2023
Valid upto : 30 / 06 / 2028 
 
Ref:

Consent no PCB/HO/TSR/ICO-R/11/2018 dated 16.07.2018 valid up to 30.06.20231. 
Your application dated 21.06.20232. 

The Integrated Consent to Operate issued as per reference above is hereby modified & issued to M/s 
CARBORUNDUM UNIVERSAL LIMITED , PB.NO.3,NALUKETTU P.O,KORATTY.
The consent(s)/ variation order(s) cited under reference are integral part of this consent variation 
order and this order is subject to the conditions stipulated therein and the following modifications/ 
additions. 
 
1. GENERAL

S No. Items Description

1 Raw material

Raw petroleum coke – 20 TPD 
Quartz – 24 TPD 
Silicon carbide grains, brown fused alumina grains, white 
fused alumina grains, special ceramic grains – 25 TPD 
Silicon carbide crude – 20 TPD

2 Product
Silicon carbide macro grains – 40 TPD 
Microgrits of SiC and special ceramics – 24 TPD

3 Annual fee Rs 1,50,000/-

Rs 7,65,833/- 
(Rs 29,333/- arrear fee and Rs 13,500/- excess from previous 

4
Fee remitted (For 5 
years)
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renewal application)

5
Capital investment (in 
Lakhs)

Rs 3521

6 Validity 30.06.2028

 
2. CONDITIONS 
 
2.1 For renewal of the consent in case of continuance of operation of the industry, application in the 
prescribed form shall be submitted through the web portal of the Board (www.keralapcbonline.com) 
for renewing the Consent on or before two months in advance to expiry date. Late application will be 
accepted with 10% (for application before expiry date) & 50% of yearly fee as late fee for application 
after due date. The renewal application in the prescribed form shall be submitted through the web 
portal of the Board. 
 
2.2 The applicant shall comply with the instructions that the Board may issue from time to time 
regarding prevention and control of air, water, land and sound pollution. 
 
2.3 No change or alteration of the unit/establishment is to be made without the prior written 
permission of the Board. Any change in the particulars furnished and/or in the identity of the 
occupier/authorized agent is to be intimated to the Board forthwith. 
 
2.4 This consent is granted based on the particulars and affidavit submitted by the Entrepreneur and 
any violation/non-compliance/submission of false information will lead to cancellation of consent 
and stringent action against the applicant and occupier. 
 
2.5 This consent is granted subjected to the power of the Board to review and make variations in all 
or any of the conditions as per section 21 (6) of the Air Act 1981 and Section 27 of Water Act 1974. 
 
2.6 Ordinary coke shall be used instead of Pet coke. 
 
2.7 Stack with adequate stack height shall be provided to keep the emission quality to the standards. 
 
2.8 Waste water generated shall be properly treated the standards prescribed before disposal. 
 
All other conditions of the Integrated Consent to Operate issued as per reference above remain 
unchanged.
 
 

signaturerectangle

SIGNATURE OF ISSUING AUTHORITY

MEMBER SECRETARY

Digitally signed by SHEELA A M
Date: 2024.01.09 23:24:36 IST
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http://www.keralapcbonline.com)


To  
M/s CARBORUNDUM UNIVERSAL LIMITED 
PB.NO.3,NALUKETTU P.O,KORATTY 
E-Mail : Kuruvillarajeshj@cumi.murugappa.com 
Contact Number :9645238258,  
 
 
1.This digitally signed document is legally valid as per the Information Technology Act 2000 
 
2. For verifying this document please go to www.keralapcbonline.com and search using Certificate 
Number/Name of the unit/Application Number in “Certificate Verification” link in the home page of 
the Board’s Phoenix website.
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